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HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD

MONDAY, THE TWENTY EIGHTH DAY OF OCTOBER

TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT APPEA LNO:1 2220F 2024

Writ Appeal under clause 15 of the Letters Patent Preferred Against the Order

Dated 06/08/2024 in W.P No 12277 of 2024 on the file of the High Court

Between:

IA NO:'l OF 2O24

Pallaoothula srinivasa Rao, s/o. Dargaiah.,.Ag-ed 50 vears' occ Agriculture

;;i'"8i,";;;' nro- boJirlo- 
-s-a7li- v M "Banjar' - 

Penuballi villase and

lvtanOrt Khammam District-507302 
...APPELLANT

AND

1. The State of Telangana, Rep by its Prrncipal Secretary' Tribal Welfare

Deoartment, Secretariat, Hyderabad, l.el ...
2 ih5iii;iti;lboitector, Kharimam District, Khammam

5. +# i;tiliilj'iiJrtialii riainoii, penuuatli' Khammam District'

... R E s Po N D E N 

LllFBt"o.T1PriHB I ISri

4 K. Naqaraiu, S/o. Narayana, Aged about 5-5 years' Occ Cultivation R/o'
" i)J';d;ii'Uiirrg" i"d r',iJ"dil, kh'm'a* Di'trict-so7302'

...RESPONDENT/PETITIONER lN WP'No'1 2277 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to

suspend the order dated. 06/08/2024 in W P No 12277 of 2024 on the file of this

Honourable Court, pending disposal of the writ appeal'

Counsel for the Appellanf SRI S'MADAN MOHAN RAO

;;;;;;i ior me nesponaeni r'los't To 3: SRI ANANTHULA RAVINDER'
GP FOR SOCIAL WELFARE

Counsel for the Respondent No'4: SRI P'RAMA SHARANA SHARMA

The Court made the following: JUDGMENT



THE HON 'BLE THE CHIEF JUSTICE ALOK ARADHE

AND

THE HON'BLE SRI JUSTICE J.SREENIVIIS RAO

WRIT APPEALNo.L222 of 2O2i4

JUDGMENT: (Per ttle Hon'ble the Chief Justice Atok Aradhe)

Mr. S.Madal Mohan Rao, learned cf,unsel for the

appellant.

Mr. Ananthula Ravinder, learned Governrnent Pieader

for Social Welfare Department for the respondents No' 1

to 3.

Mr. P.Rarna Sharana Sharma, learned counsel for the

respondent No.4.

2. This intra court appeal is filed against the order

dated 06.08.2024 passed by the learned Single Judge by

which the writ petition preferred by the rerlpondent No.4,

i.e., W.P.No.12277 of 2024, has been disposed of with a

direction to the Tahsildar to decide the representation

dated 19.03.2024 submitted by him

3. Learned counsel for the appellant submits that the

{
I

learned Single Judge ought to have appre:ia ted that the



2

provisions of the Andhra Pradesh Scheduled Areas Land

Transfer Regulations, 1959 and l97O do not apply to the

facts of the case and the Tahsildar has no authorit5r to

decide the representation under the aforesaid Regulations.

4. In view of the aforesaid submission, the appellalt is

granted the liberty to point out the aforesaid fact to the

Tahsildar who shall duly consider the same ald pass an

order in accordalce with law after hearing the parties.

5. To the aforesaid extent, the order passed by the

learned Single Judge is modihed.

6. Accordingly, the appeai is disposed of.

Miscellaneous applications pending, if aly, shall

stand closed. However, there shall be no order as to costs.
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//TRUE COPY//

SD/. T. KRISHNA KUMAR
DEPUTY REGIETRAR

ql

To

SECTION OFFICER

The Principal Secretary, Tribal Welfare Department' Secretariat' Hyderabad'
1

State of Telangana'r ir'?b"i Jtiiiito"rG.ior, Kham mam District, .Kh.ammam
5 iilE i"riliiaa'i iJutiarri'tianali, Fen'qatli' Khammam District'

i o"i, btiii drir s.rr/lnonr'r'ilioHAtl RA-o' Advocate [oPUCl
s rwo ccs to Gp FoR sdbiii wELFn]{i High c;uh for th-e State of
- 

fetinqana, at HYderabad [OUT]
6 o;;'i6'6'sRi F nnrrlrA sriXinila sHnnvtA' Advocate [oPUC]

7. Two CD CoPies
PSK.
GJP x,.o
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CC TODAY

HIGH GOURT

DATED:2811012024

JUDGMENT

WA.No.1222 of 2024
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DISPOSING OF THE WRIT APPEAL

WITHOUT COSTS.
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